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Ld. Counsel for the operational creditor is present. No one is
present from the corporate debtor’s side.

As per law laid down by the Hon’ble NCLAT in the case of
Innovative Industries Ltd. —versus- ICICI Bank opportunity of hearing
should be given to the Corporate Debtor.

In the light of the above, Registry is directed to issue notice on
the corporate debtor, which is to be handed over to the operational
creditor to serve on the corporate debtor by hand and the operational
creditor is directed to file affidavit of service within 3 days.

List the matter on 03/08/2017 for hearing on admission.

(Vijai Pratap Singh)
Member (J)



